IN THE CENTPAL ADMINISTEATIVE TRIBUWAL, JAIPIE BENCH,

* dode I

oA 1085 /92

(on 47/88)

ABDUL SIFANDAR ... APFLICANT.
VS

UIIION OF THUDIA & AR, ... FESPCHDENTS .

CORAM:

HON'BLE M. JUSTICE DoL. MEHTA, VICE CHAIRMAM.
HGI'BLE MR . O P, SHAPMA, MUMBER (A).

For the Applimant ee. SHRI S.E. CHAURASIA.

For the Respondents eee SHERT Ko, SHRIMAL.

FEF. HCOW'EBLE Me, JUSTICE D.L, MEHTA, VICE CHATRMAW.

The aprlicant oreferred an apoeal agsinst the decision
of Payment of Wages anthority. He has claimed wages from
22,1075 £0,22,8.75 @ Rz.551/~- per month. 4snguth he has claimsd

wer ol
PS.5510/=., The Fayment of Wages zuthorit— after concidering
the evidenc dizmizzed the 2laim of the apnlicant.
7’ ‘ ‘

2. The applicant £iled an appeal bhefore the learnszd Diztrict
Judge and the 2ame waz transferred to the Civil Jadgs whko
diemissed the apoeal on 7.1.72. The applicant alss submitted
be fore the Hon'ble High Jourt ths Revizion Fetition W0.900 /56,
which was deziled by the Hon'Hle Hich Court and directicns were
giwvzen that the impuagned order is just and proper and the
provigiong oI Payment of Wages Act sannot bz invoksd for Jetting
the salary without reinstatement. 3Subseguent to the passing
of the order of the Hon'ble High Counrt, the aprlicant sabmitted

relief which he

o

again this petition and wanted to get the sam

(14

coull nct Jet from the Paymengaf Wages authority, appellate
court and the High Coart.

3. We have gune throagh the records. wWe 32 not find force
in this petition. The Paymenﬁof Wages Auzthority canoot enter-

tain the claim for the payment ¥ Wajes unle
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reinstatemsnt i passed and the relizf of reinstaterent cannot

2 granted Wy the Payment of Wages Aithicity. Therefore, this

petition is not maintainablz and the same iz Sismizsed aceording-

ly.
q
( 0.P. SHARMA ) S ( D.L. MEHTA )
MEMBER (A) . VICE CHAIRMAN




